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CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH
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Original Application No, 663/92

Shri Karpurapu Vara Prasada Rao «ss Applicant,’
V/s.

Shri B.P. Verma,

Addl, Secretary (C & C)
Ministry of Finance
Department of Economic Affairs
Government of India,

North Block, New Delhi,

Shri S, Mitra

General Manager

India Secunity Press v
Nasik Road,

Nasik, .+ Respondents,

CORAM: Hon'ble Shri Justice M.S. Deshpande, Vice Chairman.
Hon'’ble Shri M.Y.Priolkar, Member (A),

ﬁEEearance:

Applicant in person

Shri P.M,Pradhan, counsel 4
for the respondents, :
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Tribuhal's-ﬁmderL . Date§3£§.4.93

The only question to be decided is whether
there was a breach of the order dated 4,12.92 when A
the D.P.C, met., According to the applicant the:
promotion should have been actually on adhoc basis
as per first para of the order of that date, but it
appears from the second para and on the statements of
the respondents counsel that the applicant was
considered and the D.P.C. met, However no promotion
either on regular or on adhoc bé;is had taken placeoud
if and when such a promotion is made, the applicant -
;ill also be considered, The affidavit filed by
the respondents says that the applicant was considered
but was not found fit. Theré-gggig; a;prehension to
male a reqgular promotion on out of turn basis.
Shri Pradhan placed before us the proceedings of the
D.P.C, and we found that the applicant was considered

by the D,P,C, and, taking into consideration the
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departmental proceedings against him, was not found
fit., We are satisfied with the findings and there
has been no violation of any direction made by the
court or any undertaking given to the court, There

is no substance in the Contempt Petition.

Contempt Petition No. 24/93 is dismissed,

With regardg to M.P. 128/93 the prayer is

~that enquiry proceedings in respect of charge sheet

3 N _!_’1
dated 8.6.9L should be &%.?:ﬁ%d._ﬁiﬂ Shri Pradhan

L

states that respondents are willing to complete the
enquiry within the period, which the Tribunal may
prescribe, We direct the respondents to complete

the enquiry within four months from today,
M.P., 128/93 stands disposed of.

Keep the case in Sine- die list,
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(M.Y .PRIOLKAR ) (M,S7 DESHPANDE )
MEMBER (A ) : VICE CHAIRMAN
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. If such a representation is filed before the Disciplinaryf}

S

QA NO. 663/92 27,8393

Heard the applicant in person and Mr. Karnik for Mr,
P M Pradhan, counsel, for the respondents.

While disposing the CP No, 24/93 along with MP No,128/93
by our order dated 16.4.93 we had directed the respondents
to complete the inquiry within a period of four months
from that date. -

According to Mr. Karnik the applicant did not put in his
defence brief and the written submissions though he was
asked to do so by the inquiry off icer, The Inquiry Off icer
has concluded the inquiry and submitted his report to the
Dzsciplinary Authority. His grievance is that the appllcant 
has not cooperated in the inquiry.

When we asked the applicant as to when he would be WIIling
to file'a representation on the inquiry report before the,;
Disciplinary Authority, he stated that he would file his i .
representation within 48 hours, ,JJ

Authority, before taking a decision on the Inquiry Cfficéf{;
Report the Disciplinary Authority may consider that repre~-
sentation and pass approprite orders according to law,

We do not think any contempt is involved, The CP NO.,114/93 —
is, therefore, dismissed,

With regard to MP NO. 640/93, the challenge made by the
applicant is to the procedure adopted at the inquiry. We

are not inclined to interfere with the inquiry while it is
going on because the applicant has the right to challenge

the ultimate finding as well as the punishment after he -
exhausts the departmental avenues,

With these observations MP No.640/93 is rejected,

JAAhézjjvqr—‘fif"Q \yﬁ\»¢1,,/f;

(USHA SAVARA) (M+S +DESHPANDE )
M(A) V.C,
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‘Union of India through
R C 152 [ = B I -1 D T=To =3 SN - 1
Nasik Road.

Roesnondent

Shri P.M.Pradhan sdvocut: for the Resoondent(s)
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The Horn'ble Shri M.R.Kolhatkar, Member{A)

Lakshimi Swaminathan , Member{J)

PO
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N th;%grrtbeir L
theJudsgzment ?

Jhether it needs to be circulated to other Bermchas of
the Tribunal ?

Wr,

(M.R.Kolhatkar)
Member(A)
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH

0.A. 663/92 | }/

Shri K,V.Prasad Rao. . Applicant '
Vs

Union of India through

General Manager, ISP
Nashik Road .e Respondents.

Coram: Hon'ble Shri M.R.Kolhatkar, Member(A)
Hon'ble Smt., Lakshmi Swaminathan, Member{J)

Appearance:

Applicant in person,

Shri P.M.,Pradhan counsel
for the respondents,

Dated: 28~1-94
Oral Judgment
(Per : Hon'ble Shri M.R.Kolhatkar, Member {(A)
{)This case has come up today in the context of

M.P.979/93 dated 24-12-93., 1In this M.P.,prayer has been
made to quash and set aside the disciplinary procéddings

initiated against the applicgnt and to direct the

respondents to open the “seaigd cgver“of DPC and

direct respondent to %%éprbmétefﬂﬁ‘*i:'applicant.

The M.P. No, 43/94 date&zaji—94 eoa@ainﬂv&g#the prayer to

M e

direct S.Mitra G.M. India7)sSecurity Press to transfer

the applicant to Curren%? Note Workshop.,

G Mp our order dated 27-8-93 hile disposing M.P.640/93

we had;made it <clear that ﬁe afg not inclined to
interféag,with the enqui}y{ébecapigﬁfhe applicant had the

right to challenge the wultimate findings as well as punichuent
after be exhausts departmental avenues. This order is

to be read in.—conjunction with the earlier order in

_ ABated T6-4503_ . |
c.P. ZA/QBé;*TSHBy counsel for the respondents has filed

a written statement before us stating that the

disciplinary proceedings have been concluded on 20=1-94



by imposing the penalty of dismissal from the Government
service on the applicant. We are therefore required to
consider the position of these MP's in the light of this
develgpment. The prayer in the O,A. after leaving out
prayers which are vague , is to the effect that the
application should be considered for promotion to the post
of Dy.W.E,{Elec.) on the dates of interview.yiz.

12/4/89 and 13#4/89 onwards. It was in the Jwgé@text of
this relief that this Tribunal had from time to time given
interim relief to the applicant vide our orders dated

23-10-92 and 4~12-92 in addition to order dated léT%693§§?°“

referred to earlier,

We have heard the applicant and the learned
counsel for the repondents. The learned counsel for the
respondents submits that this apblication as well as
MPs have become infructuous in view of the conclusion
of the departmental proceedings against the applicant
which have resulted in bhis dismissal from the service,

It is open to the applicant to challenge) as was made clear
in our earlier order dated 27-8-93, the ultimate findings
as well as punishment. The applicant states that he has
filed an appeal against the penalty imposed. In view

of this, the reliefs prayed by the applicant in the MP No.
979/93 and 43/94 do not survive, MPs are dismissed.

The learned comnnsel for the respondents submits
thyt O.A. also does not surv%%%%ﬁ&t that the applicant be
at i%%frty to0 raise issues raised in the O.A, at a later

stage if he so chooses,

We have considered the matter carefully and we

dispose the O,A. by passing the following order:

3w




Order: o
) .

o

0.4.663/92 is dismissed as beibj-infructuous.

Further, we make it clear that the appllcant is e e e
. - undex.law - %
at libertyﬁ%if he is so advised tbﬁchalﬁam@e/%he : E
-} pa%atex;‘Hf .

penalty of ‘Jdismissal as well as, ﬁerde,;r @id any

; k—qf
other order which may be passed by the resggndents
’ ’*’3‘“’#

and he would be ‘at liberty to raise any gljﬂ%d

relating to his promotion etc, as part of those

proceedings.

No order as to costs.

Sl Gt MK Upe
(Smt. Lakshmi s-;warmﬁhan) (M.R.Kolhatkar) o
Member (J) Member(A)
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